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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION :
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climat_e Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, .’_2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address

the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 201 15 :

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned

draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 201 1, number S.0. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance yith-4he
procedures and made available to various coastal States and Union tes#

is less on the landward side along the tidal influenced water bodie§ tha
sea and the distance upto which development along such tidal irffidefic
be regulated shall be governed by the distance upto which the ‘\
which shall be determined based on salinity concentration of fi
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- (v) National parks, marine parks, sanctuaries, reserve forests, w

measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP): . o

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, ,

with due consultative process, public hearing etc. and environmental safeguards ¢
therein, and till such time the CZMP to this notification is approved, the limit of 100 mel
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced
bodies” means the water bodies influenced by tidal effects from sea in the bays,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea. -

(i) The “intertidal zone” means land area between the HTL and the Low Tide Line :
referred to as the LTL). &

(iv) The water and the bed area between the LTL to the territorial water limit (12 Nm} in
sea and the water and the bed area between LTL at the bank to the LTL on the
side of the bank, of tidal influenced water bodies.

20 Classification of CRZ. — For the purpose of conserving and protecting the cc
and marine waters, the CRZ area shall be classified as follows, namely: - s

21 CRZ areas are environmentally most critical and are further classified as under: :
21.1 CRZ-A: ' :

(@ CRZ-l A shall constitute the following ecologically sensitive areas (ESAS')':‘—
morphological features which play a role in maintaining the integrity of the co:

(i) Mangroves (in case mangrove area is more than 1000 square meters,
meters along the mangroves shall be provided and such area shall also
A); 0 % . s : = =

(if) Corals and coral reefs; | . =
(i) Sand dunes; e
~(v) Biologically active mudfats;

~ protected areas under the provisions of Wild Life

- 0f1986), including Biosphere Reserves;

e o Boo
A0 AR AL e
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22 CRz-lII:

CRZ-I1 shall constitute the developed land areas up to or close to the shoreline, within .the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, ete. :

23  CRz-l:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those whigh do not fgll under
CRZ-Il, shall constitute CRZ-II1, and CRZ-IIl shall be further classified into following categories: -

23.1 CRz-ll A:

Such densely populated CRZ-IIl areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-IIl A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ)’, provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

23.2 CRz-ll B:

All other CRZ-IIl areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-II B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ Ill, shall also be earmarked as the NDZ in CRZ IIl.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ- IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
2.4.1 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-1V A.

242 CRZ-IVB:

CRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the

water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Foll
accorded special consideration for the purpose of
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karna
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Qdisha, Coring4
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Cof
managed with the involvement of coastal communities including f§
coastal resources for their sustainable livelihood.

3.2  CRZforinland Backwater islands and islands along the mainland
3.3  CRZ falling within municipal limits of Greater Mumbai.

- owing coastal areas shall be
protecting the critical coastal environment and
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(ii)

(i)
(iv)

v)

(vi)
(vii)
(viii)

(ix)
(x)
(xi)

(xii)

; i , bridges, hover
(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway g
ports for coast guard, sea links, etc:

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be ault-::olr:s“l'eigefl(.)i:le?ermmmg
development on the landward side of such roads, till the existing Hig :

Provided that the use of reclaimed land may be permitted only for Pl,’b"co'}‘t'l‘ltl'e:ez‘e’ggaas
mass rapid or multimodal transit system, construction and mstallgttlo:l tranas 3 systerrryr
associated public utilities and infrastructure to gperate such transi to i gfo o
including those for electrical or electronic signaling system, transnt_ stop perm
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(€) maintenance and clearing of waterways, channels, ports and hover ports for coast guard:

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as pt_)rts'and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, p|pel:pes,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like. '

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-Il to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric

acid, etc.
Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying. ‘

Existing fish processing units may utilise 25% additional plinth area for modernisation

?L:Irpo§es (only for additional equipment and pollution control measures) subject to the
ollowing:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations:
(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.
Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First
and Minerals (Development and Regulation) Act, 1957)(67 of 1953
association with one or other minerals in the intertidal zone by sygh
by the Department of Atomic Energy, Government of India as p
the Atomic Mineral Directorate for Exploration and Research:

TR DR XMTA |
“3&;; ,»as:‘ o -
(S Y "}~W




& % -

L9 I-@vs 3(5)) R T TTIH ¢ STETHIOT 35

(xiii)

(xiv)

(xv)
(xvi)

(xvii)
(xwviii)
5.2

(ii)

(i)

(iv)

Provided that the manual mining operations shall be carried out_oqu by geplqylng persons
using baskets and hand spades for collection of ore or minefal within the _lnter’(lda| zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities fpr intake of cooling
water, intake water for desalination plants, etc, and outfall (or QIscharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated fagilities.
CRZ-II:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-Il, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,

public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereaiter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to

ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Body or
State Government or Union territory Administration shall approach,

Environment, Forest and Climate Change through the concerned 8
Management Authority (SCZMA) or Union Territory Coastal Zone Man#c
the case may be and the CZMA shall forward the proposal to the Nt
Management Authority (NCZMA) with its views in the matter, §
thereafter examine various aspects like availability of public a venilie
protection measures etc,. and take a sultaple decision on the prop \ ,
responsibility of the concerned Town Planning Authority to ensure thai

.
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is
handled as per respective Solid Waste Management Rules and no untreated sewage
discharged on to the coast or coastal waters.

(v) Development of vacant plots in designated areas for ppnstructioq of 'beacht risr‘.&résx S:etlﬁtletlz
or tourism development projects subject to the conditions or guidelines a
this notification.

Vi Temporary tourism facilities shall be permissible in the beaches which shall only mclqde

i shac?(s. t(%lets or washrooms, change rooms, shower pangls; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc.' anc_j such
facilities shall however be permitted only subject to the tourism Plan featuring in th_e
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards.en!lsted in tht_a CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-li:

() Activities as permitted in CRZ-I B, shall also be permissible in CRZ-Ill, in so far as applicable.
(i)  Regulation of activities in NDZ:

Following shall be permissible and regulated in the NDZ:-

(@ No construction shall be permitted within NDZ in CRZ Il except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,

net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-Ill areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism

facilities shall be permitted and such facilities shall, however, be permitted only subject to

the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-llI, to this notification as applicable.

(9) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-IIl
areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, howeye: o
only subject to the tourism plan featuring in the approved CZMP ag/pe
subject to maintaining a minimum distance of 10 meters from HTL
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule

20
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(i)

(iv)

(v)

5.4

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(if)

i or in
Minerals (Development and Regulation) Act, 1957 (67 of 1957) o%cgrn&% gse ps:r?r?lentof
association with one or other minerals by such agencies as authorised yMineral Directonits
Atomic Energy, Government of India, as per mining plan by the Atomic
for Exploration and Research.

Regulation of activities for CRZ-Il areas beyond NDZ:

(a) Development of vacant plots in designated areas for constructi.o_n of beach. c;elgorts o;
hotels or tourism development projects subject to the conditions or guidelines a
Annexure-Ill to this notification.

(b) Construction or reconstruction of dwelling units, so lqng it is within the a(nt?lt of trad[tlopal
rights and customary uses such as existing fishing villages, etc. and building permnss!on
for such construction or reconstruction will be subject to local town and country planning

-rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against

saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion. :

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of

Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non
environmental safeguards.

CRZ-IV:

-arable lands in CRZ-II_I areas with adequate

Traditional fishing and allied activities undertaken by local communities
Land reclamation, bunding, etc to be permitted only for activities suc

(a) foreshore facilities like ports, harbours, Jetties, wharves, qua
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including co

2]
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(iii)

(iv)
v)
(vi)
(vii)

(viii)

(ix)
(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(¢) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulato':s. La};i?egc r?;rSteorm water
drains or for structure for prevention of salinity ingress and freshwate ge.

Activities related to waterfront or directly needing foreshore facilities, sUC’t‘ ;S P?ﬂsli naensd
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State

Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of

Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number $.0. 1533(E), dated the 14" September,
2006; e ~'<'|_ bt
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(¢) The concerned State Government shall, after _addres_sing the reLeVﬁl:LéSfSirt::lséaseEdM%Y
the public during the public hearing referred to in sub-item (b), suhm_ xaminatior,'i anc;
Risk Assessment and DMP, to the State CZMA for their e
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, gnspensehwnh the
requirement of public hearing referred to in sub-clause (b),. if it is satusﬁed thgt t. € project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structl_Jre?, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i) All coastal States and Union territory administrations shall revisg'or ppdate their respective
coastal zone management plan (CZMP) framed under CRZ NOtlf!C&t!OI'T, 2011 num_ber S.0.
19(E), dated 6™ January, 2011, as per provisions of this notification and.submlt to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per

provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(ii) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the

NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(i) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map

identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal

Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv)  The draft CZMP shall be submitted by the State Government or Union territory to the

concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and

approve the respective CZMP of conc
administrations.

(vi)  The CZMP shall not normally be revig.ed before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this
be required to obtain CRZ clearance prior to their commencement.

(ii) All development activities or projects in CRZ-I and CRZ-|v areas, whi
permissible as per this notification, shall be dealt with by Ministry of Envj¥a
Climate Change for CRZ clearance, based on the recommendation of t
Zone Management Authority.

Climate Change shall thereafter consider and
erned State Governments or Union territory
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iii For all other permissibl regulated activities as per this notification, which fall purely in

) CRZ-Il and CpRZ?;Ifsallzzs??l?e %gRZ clearance shall be considered by thc:] cc:ncehrned (;o;s:;l
Zone Management Authority and such projects in CRZ -1l and Ill, whic ahs<I)' fa\ppeever o
traversing through CRZ-| or CRZ-IV areas or both, CRZ cleqrance sha : O\tr: 4
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

iv Projects or activities which attract the provisions of this nofification as also the provisions of

o EIA notification, 2006 number S.0. 1523(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendatlons.of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

(v) In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this

notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

(vi)  Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be
accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,

examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

8. Procedure for CRZ clearance for permissible and regulated activities:

(i) The project proponents shall apply with the following documents to the concerned State or

the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA)
~ component, as applicable, except for building co

(c) Comprehensive EIA with cumulative studies for
projects or housing schemes with built-
aftracting the provisions of the EIA
14" September, 2006) if located in low
to this notification.

Report including marine and terrestrial
nstruction projects or housing schemes.

projects, (except for building construction
up area less than the threshold limit stipulated for
Notification, 2006 number S.0 1533(E), dated
and medium eroding stretches, as per the CZMP

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-IA-

Ill, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the proj

084 y oject boundaries an
the CRZ category of the project location as per the approved Coastal Zope®¥aage:
Plan under this notification. Gir | e

(g9) The CRZ map normally covering 7 kilometre radius around the projegt si
the CRZ-1, Il, Il and IV areas including other notified ecologically seffsiti

(h) “Consent to establish” or No Objection Certificate from the cona
Control Board or Union territory Pollution Control Committee for
treated discharge of industrial effluents and sewage, and in
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A in e shall be
Pollution Control Board or Pollution Control Committee is not o_btalneg\,/ittheoiame Sioio
ensured by the proponent before the start of the construction activity ’
following the clearance under this notification.

(i)  The concerned Coastal Zone Management Authority shall examine the doc:;nm'(er';tlsa n|n :rl‘%usiﬁ
() above, in accordance with the approved Coastal Zone !Vla_magem' & of cidyicine
compliance with this notification and make recommendations within a perio xty day
from date of receipt of complete application as under: -

a) For the projects or activities also attracting the EIA Notification, 2006 number S.0.

2 1533(E),pdajted 14" September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enablema composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category 'B' projects located in CRZ-| or CRZ—_I\{ areas,
final recommendation for CRZ clearance shall be made only by the Mlnlstry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommengig’gions to the Minisftry of
Environment, Forest and Climate Change for the projects or activities not covered in the

EIA notification, 2006, but attracting this notification and located in CRZ-I or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-Il or CRZ-Il areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the

concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

(i) ~ The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

(iv) In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the

custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

(v) The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a max

application is made to the concerned authority by the applicant within the validity period,

along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

(vi)  Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-year
in respect of the stipulated terms and conditions of the environme
and soft copies to the regulatory authority(s) concerned, on
December of each calendar year and all such compliance re
project proponent shall be published in public domain and its copi "
person on application to the concerned Coastal Zone Managemen\\Ag

imum period of three years, provided an
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(b) The compliance report shall also be displayed on the ot of the o
regulatory authority. Authority. it shall
(vii)  To maintain transparency in the working of the Coastal Zone Management Authority, it sha
be the responsib?lity ofythe Coastal gone Management Authority to create a dedlcat.ed
website and post the agenda, minutes, decisions taken, clearance Ietters,’ violations, action
taken on the violations and court matters including the Orders of the Hon'ble Court as also
the approved CZMP of the respective State Government or Union territory.

9. Enforcement of this notification:

() For the purposes of implementation and enforcement of the pro_vnsuons'o.f this notification and
compliance with conditions stipulated thereunder, the powers either original or delegqted are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

(i)  The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon'ble Supreme Court in Writ Petition 664 of 1993;

(i)  The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

(iv)  The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;

(b) these are not sold or transferred to non-traditional coastal community.
10.  Areas requiring special consideration:
10.1 Critically Vulnerable Coastal Areas (CVCAs):

(i) For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

(i)~ Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be pesrtte
case to case basis, by the Coastal Zone Management Authority with dyg
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i) All the inland islands in the coastal backwaters and islands along the!
also be covered under this notification.
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(ii) In view of the unique coastal systems of backwater islands anF?zB'faggsmﬂ?;% }:‘:m";ﬁe HITL
coast, along with space limitations in such coastal stretches, CRZ o

on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20

meters from the HTL of these islands, however, no new construction shall t?e permitted
in this zone.

S g : - ding yard, fishing

(b) foreshore facilities, such as fishing jetty, fish drying ya'rds, net men .
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(i) Integrated Island Management Plans (IIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notnfngatlon, 2011
number S.0. 20(E), dated the 6™ January, 2011, shall be fprmulated by respective States or
Union territory for all such islands and submitted to Ministry _of Eq\{lror]ment, Forest and
Climate Change and till the IIMPs are framed, provisions of this notification shall not appélx

and the CZMP as per provisions of CRZ Notification 2011 number S.0. 19(E), dated the
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-II shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(i) Construction of sewage treatment
sewage from the municipal area
exceptional circumstances, where
subject to recommendations of the
Central Government and in case th
area, a minimum three times the mangrove area affected or
construction process shall be taken up for compensatory plantat

plants in CRZ-I area for the purpose of treating the
shall be taken only by the municipal authorities in
no alternate site is available to set up such facilities,

[F. No. 19-112/2013-A-ll]
RITESH KUMAR SINGH, Jt. Secy.

Annexure-|
CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

ar ; : direct ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures

() All ESAs shall be identified and boundary delineated by NCSCM using §a

(i) The State Governments or Union territory Administrations through th

shall prepare CZMP as per the guidelines contained in this nofifi
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification sha be included in

the
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Specific conditions shall be adopted for the conservation, protection and manage
the ESAs as under: -

B Mangroves:

() Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such 'mangroégf\t?;cg;?/grgrn:ahni
concerned State Governments or Union territory Administrations or

as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) sha!l attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

a) Mangroves in Government land shall be protected based on a detailed plan to be

5 prepngdeSy thtS,5 goncerned State Governmgnts or Union territory administrations, and
in case the mangrove area is more than 1000 square met'ers, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks,'research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:

(1) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be

protected except for those small quantities required for
research purposes. ;

(i)  Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972)

(v)  The dead or destro
rehabilitation. The ¢
as follows:-

yed or both coral areas shall be taken up for rejuvenation and
onservation and protection of corals and coral reefs shall be taken up

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimen
reefs and its associated biodiversity, such as mining,
dredging, ballast water discharge, ship washings, fis

destructive fisheries, construction activities and the |
the coral areas.

1.3 The National Parks, marine parks,

Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or

4 ! ) Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:- )

tal to the health of corals, coral
effluent and sewage discharge,
hing other than traditional non-
ike are taken up in and around

(i)  Conservation and protection of the above mentioned are
of the respective Acts, notifications or guidelines as the

(i) Efforts shall be made to increase the forest area in th
loss of life and property from increased storms, tides

(i)  The concerned State Governments or Union territory administrations

adequate funds for such measures to undertake shelter belt plantatio
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-

as shall be as per the provisions
case may be.

€ coastal region in order to prevent
and floods.

0 MCRCoyRT
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made to promote
(i) The salt marsh areas shall be conserved and protected and efforts shall be P
the endemic biodiversity in the salt marshes.

i ission of cables and
(i) Only those activities required for overhead conveying '?f "tt;:nsérrl;z?s':ible.
underground laying of transmission line cables and so on, sha p

(iii) Traditional fishing shall be permissible in salt marshes. ' .

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines. ;

(v) Gertain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

()  Turtle nesting grounds identified by the concerned State Governme7rgs or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i) No activities shall be permitted in and around the turtle nesting grqund including ;hose
causing light and sound pollution except for those required for conservation and protection of

these sites.

(iii)  Strict management plans for protecting the turtle nesting gro_qnds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
() The habitat identified shall be taken up for conservation and protection.’

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7  Sea grass beds shall be protected and conserved as follows:-
()  Identified sea grass beds shall be conserved and protected.

(i) No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink. - :

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

() The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the

migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(ii) Efforts shall be made to increase the forest cover and mangrove cover including enriching

the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9  Geo-morphologically Important Zones shall be protected and managed as follows:
()  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing
temporary tourism facilities on stilts such as walkways, tents and the likg

(c) mining of sand from sand dunes shall be prohibited activity exce
atomic minerals with proper replenishment using the tailings or othe

(d) no activities on the sand dunes shall be taken up that would lead
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with natilg(
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid:

(xvii)  Mono ethylene glycol;

(xviii) Paraxylene:; Y/
(xix)  Ethane; * J::cc:&?,ﬁ: >
(xx)  Butadine; OSTRIC! £74 XaTa
(xxi)  Methanol;

Rl %) 52g3e
Esr BT-c8serana
(xxii)  Caustic; N
(xxiii)  Bitumen.

ook ke ok

Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1. CRz-ll

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

()  construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures:;

(i) live fencing and barbed wire fencing with vegetative cover may be allowed around private

properties subject to the condition that such fencing shall in no way hamper public access to
the beach; 1

(iii) no flattening of sand dunes shall be carried out;

(iv) no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

(v) construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

(vi) the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

(vii the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the

(viii) necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solig Wwaste shall be discharged on the beach:

(ix) if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained. :

2.  CRz-l )

Construction of beach resorts and hotels in designated areas of CRZ- || for occupation of tourists or
visitors shall be subject to the following conditions, namely: - PR
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- ANNEXURE -IV
ANS
GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PL

1. Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as Cag";itgftstgtgscgcmg:
the entire coastline of the country, has been made available to ther oble for all SurpOden
territories and only such demarcation of HTL and LTL shall be applica

this notification.

2. Hazard Line:

A "Hazard line' has been demarcated by the Survey of India (SOI) taking mt? aclcqunt the
extent of the flooding on the land area due to water level fluctuations, se_?hev’? nsg ?nd
shoreline changes(erosion or accretion) occurring over a period of time. The az;: mﬁ
mapped by SOI has been shared with the coastal States or Union territories throug
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mltigatloq measures. Wlth.a view to
reduce the vulnerability of the coastal communities and ensuring sustainable Iwghhood,
while drawing the CZMP, the land use planning for the area betweelj the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

3. Preparation of CZM Maps:

() Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:

25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(ii) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-1l| dated the 14™ March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(i)  Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
es from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZMm maps.

(iv)  HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(v)  Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall

be used.
4, Local level CZM Maps:
(i) Local level CZM Maps are for the use of local bodies and other agencies-te
implementation of the Coastal Zone Management Plans.

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as ;
authorities shall be used as the base maps.

(i) HTL, LTL, other CRZ regulatory lines and the Hazard line sha|
cadastral maps and classifications shall be transferred into local
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dea

~ draft CZMP shall be held at district
(i)  Based on the suggestions and objections

Classification of CRZ areas:

of the area and r

i) The CZM Maps shall clearly demarcate the land use plan s,

¢ Ecologically Sznsltive Areas (ESAs) or the CRZ-IA areas aﬁ Ees: Ar;las%l;ilf;gb:‘
by NCSCM to coastal State or Union territories. All suc P
demarcated with colour codes.

(i) Buffer zone along mangrove areas of more than 1000 square metres shall be

with a different colour distinguishing from the mangrove area. The buffer zone
be classified as CRZ-| area.

(iii) In the CRZ areas, the fishing villages, common properties of the ﬂsher;n :-
fishing jetties, ice plants, fish drying platforms or areas infrastructure ACH
and local communities such as dispensaries, roads, schools: and the
indicated on the cadastral scale maps. States and Union ter_ritongs §hall
plans for long term housing needs of coastal fisher communities in view of exp:

other needs, provisions of basic services including sanitation, safety, an
preparedness. 5

(iv)  The water areas of CRZ-IV shall be demarcated and clearly demarcat'ed if th
is sea, lagoon, backwater, creek, bay, and estuary and for such classgﬁaﬁqn
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

(v)  The fishing Zones in the water bodies and the fish breeding areas shall be cle

(vi) In CVCAs, the land use maps shall be superimposed on the Coastal Zone |
Plan clearly demarcating the CRZ-|, I, 1, 1V,

(vii)  The existing authorised developments on the seaward sid

(vii) The features like cyclone shelters, rain shelters, helipads and other

including road network may be clearly indicated on the GZM Maps for
rescue and relief operations during cyclones, storms, tsunami and the like.

(ix)  Construction of buildings or other activities shall be permitted under
E: adequate arrangements are made for Proper manag

wastes in accordance with the enviro
circumstances, untreated effluents sh

Public consultations on CZMP:

() The draft CZMP prepared shall be given wide publicity and suggesti
received in accordance with the Environment (Protection) Act, 1986. P
level by the concerned CZMA. g
received the CZMPs sh;
appraval of Ministry of Environment, Forest and Climate Change -
(iii) The approved CzMP shall be put up on the website of Min
and Climate Change, concerned website of the Stat
Management Authority and hard copy made ava
LAl ;‘m;'

e shall be cleady d
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